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Separate paging is given to this Part in order that it may be filed
as a separate <ompilntion,

MINISTRY OF 1 AW AND JUSTICE |

(Legislative Department)

New Delhi, the 10th August 1971/Sravana 19, 1893 (Saka)

The following Acts of Parliament recelved the assent of the President
on the 10th August, 1971 and are herelwy published for general informa-
tion: —

THE MEDICAL TERMINATION OF PREGNANCY ACT, 1071
No. 34 or 1971

[10th August, 1971]

An Act to provide for the termination of certain pregnancies by
registered medical practitioners and for matteys connected there-
with or incidental theretn.

Br it enacted by Parliament in the Twenty-second Year of the
Republic of Tndia as follows: -

1, (1) This Act may be called the Medical Termination of Pregnancy gns
Act. 1971. title,

extent
and com-

(2) It extends to the whole of India except the State of Jammu and Ir;l‘e"gfe'
Kashmir. '

(3) It shall come into force on such date as the Central Government
may, by notification in the Official Gazclte, appoint.
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—

2. In this Act, unless the context otherwise requires,—

(a) “guardian” means a person having the care of the person of a
minor or a lunatic;

(b) “lunatic” has the meaning assigned to it in section 3 of the
Indian Lunacy Act, 1912;

(¢) “minor” means a person who, under the provisions of the

Indian Majority Act, 1875, is to be deemed not to have attained hig
majority;

(d) “registered medical practitioner” means a medical practi-
tioner who possesses any recognised medical qualification as defined
in clause (R) of section 2 of the Indian Medical Council Act, 1056,
whose name has been entered In a State Medical Reglister and who
has such experience or training in gynaecology and obstetrics ag may
be prescribed by rules made under this Act.

3. (I) Notwithstanding anything contained in the Indian Penal Code,
a registered medical practitioner shall not be guilty of any offence under
that Code or under any other law for the time being in force, if any preg-
nancy is terminated by him in accordance with the provisions of this Act.

(2) Subject to the provisions of sub-sectlon (4), a pregnancy may be
terminated by a registered medical practitioner,~

(a) where the length of the pregnancy does not exceed twelve
weeky, if such medical practitioner 1is, or

(b) where the length of the pregnancy exceeds twelve weeks
but does not exceed twenty weeks, if not less than two registered
medical practitioners are,

of opinion, formed in good faith, that—

(i) the continuance of the pregnancy would involve a risk to the
life of the pregnant woman or of grave Injury to her physical or
mental health; or

(it) there is a substantial risk that if the child were born, it would
suffer from such physical or mental abnormalities ag to be seriously
handicapped.

Explanation I.—Where any pregnancy ig alleged by the pregnant
woman to have been caused by rape, the anguish caused by such preg-
nancy shall be presumed to constitute a grave injury to the mental health
of the pregnant woman.

Explanation II.—Where any pregnancy occurs as a result of fallure of
any device or method used by any married woman or her hushand for
the purpose of limiting the number of children, the anguish caused by
such unwanted pregnancy may be presumed to constitute a grave injury
to the mental health of the pregnant woman.

(3) In determining whether the continuance of a pregnancy would
involve such risk of injury to the health as is mentloned in sub-section
(2), account may be taken of the pregnant woman’s actual or reasonably
foreseeable environment.
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(4) (¢) No pregnancy of & woman, who has not attained the age of
elghteen years, or, who, having attaihed the age of eighteen years, is a
lunatic, shall be terminated except with the consent in writing of her
guardian.

(b) Save as otherwise provided in clause (a), no pregnancy shall be
terminated except with the consent of the pregnant woman.

4. No termination of pregnancy shall be made in accordance with this
Act at any place other than—

(z) a hospital established or maintained by Government, or

(b) a place for the time being approved for the purpose of this
Act by Government.

5. (1) The provisions of section 4, and so much of the provisions of
sub-section (2) of section 3 as relate to the length of the pregnancy and the
opinion of not less than two registered medical practitioners, shall not
apply to the termination of a pregnancy by a registered medical practi-
tioner in a case where he ig of opinion, formed in good faith, that the
termination of guch pregnancy is immediately necesgary to save the life
of the pregnant woman.

(2) Notwithstanding anything contained in the Indian Penal Code, the
termination of a pregnancy by a person who is not a registered medical
practitioner shall be an offence punishable under that Code, and that
Code shall, to this extent, stand modified. t

Explanation.—For the purposes of this section, so much of the provi-
sions of clause (d) of section 2 as relate to the possession, by a registered
medical practitioner, of experience or training in gynaecology and obste-
trics shall not apply.

6. (1) The Central Government may, by notification in the Official
Gazette, make rules to carry out the provisions of this Act.

(2) In particular, and without prejudice to the generality of the fore-
going power, such rules may provide for all or sny of the following
matters, namely:—

(a) the experience or training, or both, which a registered
medical practitioner shall have if he intends to terminate any preg-
nancy under this Act; and

(b) such other matters as are required to be or may be, provided
by rules made under this Act.

(3) Every rule made by the Central Government under this Act ghall
be laid, as soon as may be after it is made, before each House of Parlia«
ment while it is in session for a total period of thirty days which may
be comprised in one session or in two successive sessions, and if, before
the expiry of the session in which it is so laid or the session immediately
following, both Houses agree In making any modification in the rule or
both Houses agree that the rule should not be made, the rule shall there-
after have effect only in such modifled form or be of no effect, as the
case may be; so, however, that any such modification or annulment shall

be without prejudice to the validity of anything previously done under
that rule.
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Powlfr to 7. (1) The State Government may, by regulations,—
make
la- .
]{fggg (a) require any such opinion as is referred to in sub-section (2)

of section 3 to be certified by a registered medical practitioner or
practitioners concerned, in such form and at such time as may bhe
specified in such regulations, and the preservation or disposal of such
certificates;

(b) require any registered medical practitioner, who terminates
a pregnancy, # give intimation of such termination and such other
information relating to the termination as may be specified in such
regulations;

(c) prohibit the disclosure, except to such persons and for such
purposes as may be specified in such regulations, of intimations given
or information furnished in pursuance of such regulations.

(2) The intimation given and the information furnished in pursuance
of regulations made by virtue of clause (b) of sub-section (1) shall be
given or furnished, as the case may be, to the Chief Medical Officer of the
State.

(3) Any person who wilfully contravenes or wilfully fails to comply
with the requirements of any regulation made under sub-gection (1)
shall be liable to be punished with fine which may extend to one thousand

rupees, :
Proiec- 8. No sult or other legal proceeding shall lie against any reglstered
#on of medieal practitioner for any damage caused or likely to be caused by any-
i‘gﬁ‘e",‘;in thing which is in good faith done or intended to be done under this Act.
good

faith.
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THE GUJARAT STATE LEGISLATURE (DELEGA1ION OF
POWERS) ACT, 1971

No, 35 or 1971
[10th August, 1871]

‘An Act to confer on the President the power of the Legislature of the
State of Gujarat to make laws.

BE it enacted by Parliament in the Twenty-second Year of the
Republic of India as follows:—

1. This Act may be called the Gujarat State Legislature (Delegation
of Powers) Act, 1971,

2, In this Act, “Proclamation” means the Proclamation issued on the
13th day of May, 1971, under article 356 of the Constitution by the
Pregident, and published with the notification of the Government of
India in the Ministry of Home Affairs No. G.S.R. 691 of the said date,

3. (1) The power of the Legislature of the State of Gujarat to make
laws, which has been declared by the Proclamation to be exercisable by
or under the authority of Parliament, is hereby conferred on the President.

(2) In the exercise of the said power, the President may, from time
to time, whether Parliament is or is not in session, enact, as a President’s
Act, a Bill containing such provisions ag he considers necessary:

Provided that before enacting any such Act, the President shall
whenever he considers it practicable to do so, consult a Committee cons-
tituted for the purpose, consisting of thirty-four members of the House of
the People nominated by the Speaker and seventeen members of the
Council of States nominated by the Chairman,
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(3) Every Act enacted by the President under sub-section (2) shall, as
soon as may be after enactment, be laid before each House of Parliament.

(4) Either House of Parliament may, by resolution passed within
thirty days from the date on which the Act has been laid before it under
sub-gection (3), which period may be comprised in one session or in two
successive sessions, direct any modifications to be made in the Act and
if the modifications are agreed to by the other House of Parliament dur-
ing the segsion in which the Act has been =0 laid before it or the session
succeeding, such modifications shall be given effect to by the President
by enacting an amending Act under sub-section (2):

Provided that nothing in this sub-section shall affect the validity of
the Act or of any action taken thereunder before it is so amended.

e ——
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THE PUNJAB STATE LEGISLATURE (DELEGATION OF
POWERS) ACT, 1971

No. 36 or 1971

| [10th August, 1971]

An Act to confer on the President the power of the Legislature of
the State of Punjab to make laws.

Br it enacted by Parliament in the Twenty-second Year of the
Republic of India as follows:—

1. This Act may be called the Punjab State Legislautre (Delegation
of Powers) Act, 1971,

2. In this Act, “Proclamation” means the Proclamation issued on the
15th day of June, 1971, ynder article 356 of the Constitution by the
President, and published with the notification of the Government of India
in the Ministry of Home Affairs No. G.S.R. 944 of the said date

3. (1) The power of the Legislature of the State of Punjab to make
laws, which has been declared by the Proclamation to be exercisable by
or under the authority of Parllament, is hereby conferred on the President.

(2) In the exercise of the said power, the President may, from time to
time, whether Parliament is or is not in session, enact, as a President’s
Act, a Bill containing such provisions as he considers necessary:

Provided that before enacting any such Act, the President shall, when-
ever he conglders it practicable to do so, consult a Committee constituted
for the purpose, consisting of thirty members of the House of the People
nominated by the Speaker and fifteen members of the Council of States
nominated by the Chairman.
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(3) Every Act enacted by the President under sub-section (2) shall,
as soon 88 may be after enactment, be laid before each House of Parlia-
ment.

(4) Either House of Parliament may, by resolution passed within
thirty days from the date on which the Act hag been laid before it under
sub-section (3), which period may be comprised in one session or in two
successive sessions, direct any modifications to be made in the Act and if
the modifications are agreed to by the other House of Parliament during
the session in which the Act has been so laid before it or the session
succeeding, such modificationg shall be given effect to by the President
by enacting an amending Act under sub-section (2):

Provided that nothing in this sub-section shall affect the wvalidity of
the Act or of any action taken thereunder before it is so amended.

N. D. P. NAMBOODIRIPAD,
Joint Secy. to the Govt. of India,

L
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Separate paging is given to this Part in order that it may be filed as a separate compilation.

MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 25th March, 2021/Chaitra 4, 1943 (Saka)

The following Act of Parliament received the assent of the President on the
25th March, 2021, and is hereby published for general information:—

THE MEDICAL TERMINATION OF PREGNANCY (AMENDMENT)
ACT, 2021

No. 8 or 2021

[25th March, 2021.]
An Act further to amend the Medical Termination of Pregnancy Act, 1971.

BE it enacted by Parliament in the Seventy-second Year of the Republic of India as
follows:—

1. (7) This Act may be called the Medical Termination of Pregnancy (Amendment)
Act, 2021.

(2) It shall come into force on such date as the Central Government may, by notification
in the Official Gazette, appoint.

34 of 1971 2. In the Medical Termination of Pregnancy Act, 1971 (hereinafter referred to as the
principal Act), in section 2,—

Short title and
commencement.

Amendment
of section 2.
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(i) after clause (a), the following clause shall be inserted, namely:—

'(aa) "Medical Board" means the Medical Board constituted under
sub-section (2C) of section 3 of the Act;';

(i) after clause (d), the following clause shall be inserted, namely:—

'(e) "termination of pregnancy" means a procedure to terminate a
pregnancy by using medical or surgical methods.".

Amendment 3. In section 3 of the principal Act, for sub-section (2), the following sub-sections
of section 3. ghall be substituted, namely:—

"(2) Subject to the provisions of sub-section (4), a pregnancy may be terminated
by a registered medical practitioner,—

(a) where the length of the pregnancy does not exceed twenty weeks, if
such medical practitioner is, or

(b) where the length of the pregnancy exceeds twenty weeks but does
not exceed twenty-four weeks in case of such category of woman as may be
prescribed by rules made under this Act, if not less than two registered medical
practitioners are,

of the opinion, formed in good faith, that—

(i) the continuance of the pregnancy would involve a risk to the life of
the pregnant woman or of grave injury to her physical or mental health; or

(i7) there is a substantial risk that if the child were born, it would suffer
from any serious physical or mental abnormality.

Explanation 1.—For the purposes of clause (a), where any pregnancy
occurs as a result of failure of any device or method used by any woman or her
partner for the purpose of limiting the number of children or preventing
pregnancy, the anguish caused by such pregnancy may be presumed to
constitute a grave injury to the mental health of the pregnant woman.

Explanation 2.—For the purposes of clauses (a) and (b), where any
pregnancy is alleged by the pregnant woman to have been caused by rape, the
anguish caused by the pregnancy shall be presumed to constitute a grave
injury to the mental health of the pregnant woman.

(2A) The norms for the registered medical practitioner whose opinion is
required for termination of pregnancy at different gestational age shall be such
as may be prescribed by rules made under this Act.

(2B) The provisions of sub-section (2) relating to the length of the
pregnancy shall not apply to the termination of pregnancy by the medical
practitioner where such termination is necessitated by the diagnosis of any of
the substantial foetal abnormalities diagnosed by a Medical Board.

(2C) Every State Government or Union territory, as the case may be,
shall, by notification in the Official Gazette, constitute a Board to be called
a Medical Board for the purposes of this Act to exercise such powers and
functions as may be prescribed by rules made under this Act.

(2D) The Medical Board shall consist of the following, namely:—
(@) a Gynaecologist;
(b) aPaediatrician;

(c) a Radiologist or Sonologist; and
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(d) such other number of members as may be notified in the Official
Gazette by the State Government or Union territory, as the case may be.".

4. After section 5 of the principal Act, the following section shall be inserted,
namely:—

"SA. (I) No registered medical practitioner shall reveal the name and other
particulars of a woman whose pregnancy has been terminated under this Act except
to a person authorised by any law for the time being in force.

(2) Whoever contravenes the provisions of sub-section (/) shall be punishable
with imprisonment which may extend to one year, or with fine, or with both.".

5. In section 6 of the principal Act, in sub-section (2), after clause (a), the following
clauses shall be inserted, namely:—

"(aa) the category of woman under clause (b) of sub-section (2) of
section 3;

(ab) the norms for the registered medical practitioner whose opinion is required
for termination of pregnancy at different gestational age under
sub-section (2A) of section 3;

(ac) the powers and functions of the Medical Board under
sub-section (2C) of section 3.".

DR. G NARAYANARAIJU,
Secretary to the Govt. of India.

Insertion of
new
section SA.

Protection of
privacy of a
woman.

Amendment
of section 6.
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e 3T TRET FT0 §3 1T

CIPECET
e faeelt, 12 srerqae, 2021

T 730(3).—FerT aewe, T 1 it qamae srferfaee, 1971 (1971 %7 34) & gmer
6 FTT Y& ATRAl FT TANT F7d gu, T4 F7 Frfhedts qamaT Fow, 2003 # Heva FwT % oy
et fRam aardr 8, oaiq -

1. (1) =7 et =1 "terg /| 19 i1 e g9 (Femee) F=w, 2021 2
(2) T TSR H ITeh THTI 0l G & TG g |

2. 1 T e oo A7, 2003 (S 298 28% T4 S (FI9 &gl 4T §), & 97 2 & a9
(%) & TETq, Feferiag safeas sia:eafuT BT S, s -

‘(=) “Faferear a2 & srfarfar i a3 i SweTeT (2) F efw wisa T ar gt 8 10
3. 3 =t & =w 3 % weanq, Meferiaa R siaseaoa e SToar, e -
“3%. f=fheaT AT it orferat 3T F — a7 3 3 FAE! & o, -
(F) TerfreaT are it erfwat Sefertea ST, oo -

5823 G1/2021 Q)
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(i) S gRT AT ITIRT (2@) F FLH, Faa G995 G A F TATq AT g AT FT 6
g o T A 39 s § & F forg whwar gefem gnft @ = oo et #1 Emw
ST % AT SERTT g1 T JaT Siiae g a7 Ffe forep Iooer grar § ar ag UEHr ariis am
AETHE FAEIAre § 912 gf daar g Sed ag 9T =7 § 5| 21, Jei| qa7g 6l
TATATE % ST T T GHTIT SAATT FHLAT AT AT T HLAT,

(i) = § v FAUAT T IR AT 97 T F FgHrad #w7 @Afvay w7 F oy, 7ty swfea 8y,
s srvawont F fore sge;

(@) FfhcaT a1 & Ficd Aeterred g, o7 -

(i) &t sfiT &t Raret 1 arequr F3AT, S g1 3 A ITATT (29) * qefia 7 F Hieef
TqTIe % forT agw;

(i) g 3 ITAwT (29) F wefim 9 F iR quE F v sragw i F = oA F
1T T F THTIA T THIIA & AT Kl ACF F34 F ga9 § 767 T 7 FHfhear a1 #ir

NEREEIGEIGIE

(iiiy =g gRTET FeaT 6 FmaT qtwar f s Firar a1 g a9 & Sy, 97 98 9T 3 6
ITYTT (2@) F 7efi= 1 % F=frcei T9moe & o sraes f arie & o f&A0 & fiqae
T T & A7 THT GReAT QAT AT 3 |7 A S0 |

39, AT qHTg TF *hl TATTEAT o THTIA & {70 91 &2 —

srterfe=m #7 g 3 AT IUART (2) F @< () & AN, AT TATE A AT g TATEEAT ®
AT & forg Aerferiead yastt it =i F7 97 T8 ST, 740q -

(F) T EH T TATEIT AT DI ATHATL 6 AL,

(@) =T,

(1) TATIEAT F I AT gF TTRAta § uhady (Fg=r 71 fHae-=ww);

() TR TerHaren arel et (e At afef==m, 2016 (2016 FT 49) & defiT
ATHFHIAT ATAEET o FATAE T@ - areha);

(¥) ATATEE € F w07 &Y Sk seasta ATieres Jeadr off g;

(F) Toitr Tt 7 =9 Saq % A7 ST g1 1 AT SR g AT A1 Arg] Ioa grav g ar
g THT ATOE IT AFAE AEHIATA | GH{ed g1 9hdT g e ag T 9 § 949 2T,
E1K8

() AT RAfa=t AT SIaT A7 ATHREHaRar it qrfeafaat § T9iaedT aret &, S9r & g
T e BT s

4. 3w Ao F FAw 4 ¥, -
(F) @< (1) & 3UEE (i) 7, “FT TATS”, Toal €A 9T, ‘A& | 97187, T8 T S0,
(@) = (M) & T, Fofeied @< sia:emod T ST, o= -

“(reR) e e sraEmrt F a9 qurae £ ST ozt grr At a9 i
TATATE o TH THTIT I FL o (70 Ao STqaa oiie Tfereqor g, o7iq -

(i) S| = & &t I FS SaE ™ w7 W 9" Segq saty & T ST v
qTAT; AT
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(i) SO TEHE FRT AT AT AT FAETATA H SAAAT ZHT TS o6 (0 ST Teveqor
AT | T F el qATIT % T ATHAT D TH FHA A T Ta it g e

TRTEEha F=ITehcaT SaETT & TAeA & e Taa" &9 & a1 gr 1”1
5. 3% gt & [T 4 % g, Refertaa e siaefua B s, st -

“4%. (1) sfarfaas £ g 3 i STUTRT (2F) F Al & o, kg R sEaet f
T, ST et i fafve srafaet & oo sfera 8, Referfea grft,  stafq -

(F) T THTE T 6T TATaeAqT sty 17 quI v T vzt g fEw 4 F g9 (%), (@),
@T), (ITF) ST (%) F erefi o TR T sraarh;
(&) T TATE T ohl TATAEAT AT, T THTIA shl 977 HTReAT 5 g7 : Fa7 4 F g2 (F),
(@), (1) 3T () F AT 91 Tt Fa =T SHaamT;
() FTE TATE T ATew T qoTg TF Fit IATIEAT TG : AR 4 F @2 (F), (@) AT () F AN
T TSTe o = tehedT Sa|T;
(2) srfarfaarm it T 3 T ITLTT (2F) o TAoA1 & (o, 97 4 % @2 (F), (F) i (F) F svefier o

T TTEETaha =fehcaT sHaaTiaat i T, ST S G078 & ATT Freg qeTg aF il TqaedT dare &
T 3 T 3 TR £, W 3 H ST

(3) T 3 T ITLATT (28) & THTSIAI & (1T, AT HATG & ATAF il TATIEAT AT % T9 THTIA g
T HEATHT ST A AT §H TSTAT TATET FIT AGANGT TN 9 9% €9 T T5d
T a1e g & STt 997 FE 4 F 9@ (F), (@) 37 (F) F AL 90 T Ao e
et vH =T are F At F sram 92 19 &1 79 #2157 10

6. I e = 7= 5 % 39w (1) & @< (i) ¥, -
(31) “20 TATE”, 3Tl 3T 9158  TIF I, ‘A9 AT, M58 T S0,
(3m) “aRaE it ey, T, AEal F T T, “qARaed H gEgr”, o8 T I,
(T) “ATET LR G qHI-THT L7, 9Tsal & €A UL, “Fea T GEahe g qa9I-a897 q%; qar,
9reT T STUA;
(3) STET (1) F v, e s G o, sl -
“FTTE TG | AT T TATTEAT F THTIT T T9T H :-

(F) SATTLT TAA AT 3o FaedT a1 & 1 "=eft oo =T w7 F forw sue;

(@) AT I, [estad SUERT AT fEEhmar I

() sirofer, srwfRas ST F g S 9T 3 T i IUTSUAT, 9T Fea T G gl
THT-AT 9% Ateg = B s

() HAETETSE ANEL & el Siohar & o gieremd 17

(3I) TSR |, 9T THTE”, A&l o €I UL, “AT TATE”, M58 T S0 |




4 THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

7. 3 FIHT % 999 & % T 9T, Meferiad Y& T ST, i -

“TET %
[(F=rw 5 &1 3ufaaw (2) Tfem]
st it 4T 4 F @9 (@) % tefiT ®e F e & g smaee & ey

FHTET T HT T

(1) AL WATE T % T T FHTIA 67T ST HHAT ©
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MINISTRY OF HEALTH AND FAMILY WELFARE

NOTIFICATION
New Delhi, the 12th October, 2021

G.S.R 730(E). — In exercise of the powers conferred by section 6 of the Medical Termination of Pregnancy Act,
1971 (34 of 1971), the Central Government hereby makes the following rules to amend the Medical Termination of
Pregnancy Rules, 2003, namely:-

1. (1) These rules may be called the Medical Termination of Pregnancy (Amendment) Rules, 2021.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Medical Termination of Pregnancy Rules, 2003 (herein after referred to as the said rules), in rule 2, after sub-
rule (e), the following sub-rule shall be inserted, namely:-

‘(f) “Medical Board” means the Medical Board constituted under sub-section (2C) of section 3 of the Act.’.
3. After rule 3 of the said rules, the following rules shall be inserted, namely:-
“3A. Powers and functions of Medical Board.—For the purposes of section 3,—

(a) the powers of the Medical Board shall be the following, namely:-

(i) to allow or deny termination of pregnancy beyond twenty-four weeks of gestation period under sub-section
(2B) of the said section only after due consideration and ensuring that the procedure would be safe for the
woman at that gestation age and whether the foetal malformation has substantial risk of it being incompatible
with life or if the child is born it may suffer from such physical or mental abnormalities to be seriously

handicapped;

(ii) co-opt other specialists in the Board and ask for any additional investigations if required, for deciding on the
termination of pregnancy;
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(b) the functions of the Medical Board shall be the following, namely :-

(i) to examine the woman and her reports, who may approach for medical termination of pregnancy under sub-
section (2B) of section 3;

(ii) provide the opinion of Medical Board in Form D with regard to the termination of pregnancy or rejection of
request for termination within three days of receiving the request for medical termination of pregnancy under
sub-section (2B) of section 3;

(iii) to ensure that the termination procedure, when advised by the Medical Board, is carried out with all safety
precautions along with appropriate counselling within five days of the receipt of the request for medical
termination of pregnancy under sub-section (2B) of section 3.

3B. Women eligible for termination of pregnancy up to twenty-four weeks.—
The following categories of women shall be considered eligible for termination of pregnancy under clause (b) of sub-
section (2) Section 3 of the Act, for a period of up to twenty-four weeks, namely:-

(@) survivors of sexual assault or rape or incest;
(b) minors;
(c) change of marital status during the ongoing pregnancy (widowhood and divorce);

(d) women with physical disabilities [major disability as per criteria laid down under the Rights of Persons with
Disabilities Act, 2016 (49 of 2016)];

(e) mentally ill women including mental retardation;

(f) the foetal malformation that has substantial risk of being incompatible with life or if the child is born it may
suffer from such physical or mental abnormalities to be seriously handicapped; and

(9) women with pregnancy in humanitarian settings or disaster or emergency situations as may be declared by
the Government.” .

4. In rule 4 of the said rules,—

(a) in clause (c), in sub-clause (ii), for the words “twenty- weeks”, the words “twenty — four weeks” shall be
substituted;

(b) after clause (c), the following clause shall be inserted, namely:-

“(ca) A Registered Medical Practitioner shall have the following experience and training for conducting
termination of pregnancy upto nine weeks of gestation period by medical methods of abortion, namely:-
(i) experience at any hospital for a period of not less than three months in the practice of obstetrics and
gynaecology; or

(ii) has independently performed ten cases of pregnancy termination by medical methods of abortion under
the supervision of a Registered Medical Practitioner in a hospital established or maintained, or a training
institute approved for this purpose, by the Government.”.

5. After rule 4 of the said rules, the following rule shall be inserted, namely:-

“4A. (1) For the purposes of sub-section (2A) of section 3 of the Act, the opinion of Registered Medical Practitioner
which is required for termination of pregnancy at different gestation ages shall be the following, namely:-

(@) till nine weeks of gestation period, by Medical Methods of Abortion: Registered Medical Practitioner eligible
under clauses (a), (b), (c), (ca) and (d) of rule 4;

(b) till twelve weeks of gestation period, by surgical method: Registered Medical Practitioner
eligible under clauses (a), (b), (c) and (d) of rule 4;

(c) beyond twelve weeks till twenty weeks of gestation period: Registered Medical Practitioner
eligible under clauses (a), (b) and (d) of rule 4;

(2) For the purposes of sub-section (2A) of section 3 of the Act, the opinion of two Registered Medical Practitioners
eligible under clauses (a), (b) and (d) of rule 4, which is required for termination of pregnancy beyond twenty
weeks till twenty-four weeks of gestation period, shall be in Form E.
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(3) For the purposes of sub-secion (2B) of section 3, the opinion for medical termination of pregnancy beyond
twenty-four weeks gestation period: Shall be given by a Medical Board duly constituted by the respective State
Government or Union territory Administration at approved facilities and two Registered Medical Practitioners
eligible under clauses (a), (b) and (d) of rule 4, shall perform the termination of pregnancy based on the decision of
such Medical Board.”.

6. In rule 5 of the said rules, in sub-rule (1), in clause (ii),—

(A) for the figures and word “20 weeks”, the words “twenty-four weeks” shall be substituted;
(B) for the words “for transportation; and”, the words “for transportation;” shall be substituted;

(C) for the words “Government for India from time to time.”, the words “the Central Government from time to time;
and” shall be substituted;

(D) after sub-clause (c), the following shall be inserted, namely:-

“in case of termination beyond twenty-four weeks of pregnancy:-

(@) an operation table and instruments for performing abdominal or gynaecological surgery;
(b) anaesthetic equipment, resuscitation equipment and sterilisation equipment;

(c) availability of drugs, parental fluids and blood for emergency use, as may be notified by the Central
Government from time to time; and

(d) facilities for procedure under ultrasound guidance.”.
(E) in the Explanation, for the words “seven weeks”, the words “nine weeks” shall be substituted.

7. For Form A of the said rules, the following Form shall be substituted, namely:-

“FORM A
(See sub-rule (2) of rule 5)
FORM OF APPLICATION FOR THE APPROVAL OF A PLACE UNDER CLAUSE (b) OF SECTION 4 OF
THE ACT
Category of approved place:
(A) Pregnancy can be terminated upto twelve weeks
(B) Pregnancy can be terminated upto twenty-four weeks
(i) Name of the place (in capital letters):
(i) Address in full:
(iii) Non-Government or Private or Nursing Home or Other Institutions:
(iv) State, if the following facilities are available at the place:
CATEGORY A
(i) Gynaecological examination or labour table.
(ii) Resuscitation equipment.
(iii) Sterilisation equipment.
(iv) Facilities for treatment of shock, including emergency drugs.
(v) Facilities for transportations, if required.
CATEGORY B
(i) An operation table and instruments for performing abdominal or gynaecological surgery.
(ii) Drugs and parental fluids in sufficient supply for emergency cases.
(i) Anaesthetic equipment, resuscitation equipment and sterilization equipment.

Place:
Date: Signature of the owner for the place.”.

8. After Form C of the said rule, the following Forms shall be inserted, namely:-
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“Form D
(See sub-clause (ii) of clause (b) of rule 3A)
Report of the Medical Board for Pregnancy Termination Beyond 24 weeks
Details of the woman seeking termination of pregnancy:

1. Name of the woman

2. Age:

3. Registration/Case Number:

4. Available reports and investigations:

S.No Report Opinion on the findings

5. Additional Investigations (if done):

S.No Investigations done Key findings

6. Opinion by Medical Board for termination of pregnancy:
a) Allowed
b) Denied

Justification for the decision:

7. Physical fitness of the woman for the termination of pregnancy:
a. Yes
b. No

Members of the Medical Board who reviewed the case:

S.No Name Signature
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FORM E
Opinion Form of Registered Medical Practitioners
(For gestation age beyond twenty weeks till twenty-four weeks)
[See sub-rule (2) of rule 4A]

(Name and qualifications of the Registered Medical Practitioner in block letters)

(Full address of the Registered Medical Practitioner)

(Name and qualifications of the Registered Medical Practitioner in block letters)

(Full address of the Registered Medical Practitioner)

hereby certify that we are of opinion, formed in good faith, that it is necessary to terminate the pregnancy of

(Full name of pregnant woman in block letters)

resident of

(Full address of pregnant woman in block letters)

which is beyond twenty weeks but till twenty-four weeks under special circumstances as given below*.

*Specify the circumstance(s) from (a) to (g) appropriate for termination of pregnancy beyond twenty weeks till
twenty-four weeks:

(@) Survivors of sexual assault or rape or incest
(b) Minors
(c) Change of marital status during the ongoing pregnancy (widowhood and divorce)

(d) Women with physical disabilities [major disability as per criteria laid down under the Rights of Persons with
Disabilities Act, 2016 (49 of 2016)]

(e) Mentally ill women including mental retardation

(f) The foetal malformation that has substantial risk of being incompatible with life or if the child
is born it may suffer from such physical or mental abnormalities to be seriously handicapped

(9) Women with pregnancy in humanitarian settings or disaster or emergency situations as declared by
Government

We hear by give intimation that we terminated the pregnancy of the woman referred to above who bears the Serial No.
in the Admission Register of the hospital / approved place.

Signature of the Registered Medical Practitioner

Signature of the Registered Medical Practitioner

Place:
Date:

Note:  Account may be taken of the pregnant woman’s actual or reasonably foreseeable environment in determining
whether the continuance of her pregnancy would involve a grave injury to her physical or mental health. .

[F. No. M-12015/16/2021-MCH]

Dr. PATIBANDLA ASHOK BABU, Jt. Secy.

Note:- The Medical Termination of Pregnancy Rules, 2003 were published in the Gazette of India, Extraordinary,
Part I1, section 3, sub-section (i) vide notification number G.S.R. 485(E), dated the 13" June, 2003.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. .,

KUMAR VERMA
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the Ministry of Law and Justice , Government of India in the Gazette of India on the 25

Health Department

Notification

The 29" December 2023
No.. 12/F.-Misc-08-93/2023-1791(2)—In exercise of the power conferred by
Section 3(2C) of the Medical Termination of Pregnancy (Amendment) Act 2021 issued by

th

March 2021, every State Government or Union Territory , as the case may be , shall , by
notification in the Official Gazette, constitute a Board to be called a Medical Board for the
purposes of this Act to exercise such powers and functions as may be prescribed by rules
made under this Act. Accordingly, in supersession of all previous notification and orders so
far it relates to the subject in this regard,the Governor is hereby pleased to nominate the
following persons as member of the Medical Board for the purpose of Medical Termination

of Pregnancy Act.
S1 o e S1 | Name of Medical Board Member , Designation &
Institution c v
No No Specialization
1 Jawahar Lal Nehru 1 | Dr. Uday Narayan Singh, Superintendent
Medical College, 2 | Dr. Sachin Kumar Singh, HOD, Radiologist
Bhagalpur 3 | Dr. Anupama Sinha, HOD, Obstetrics & Gynaecology
4 | Dr. Rajiv Ranjan, Senior Resident, Paediatrician
2 Darbhanga Medical 1 | Dr. Alka Jha, Superintendent
College & Hospital, 2 | Dr. Isfaan Ahmad, Assistant Professor, Radiologist
Darbhanga 3 | Dr. Pooja Seth, Assistant Professor, Obstetrics &
Gynaecology
4 | Dr. Amit Kumar, Assistant Professor, Paediatrician
3 Anugrah Narayan 1 | Dr. Prof. Shree Prakash Singh, Superintendent
Magadh Medical 2 | Dr. Dhananjay Kumar, HOD, Radiologist
College, Gaya 3 | Dr. Lata Shukla, HOD, Obstetrics & Gynaecology
4 | Dr. B. B. Singh, HOD, Paediatrician
4 Sri Krishna Medical 1 | Dr. Deepak Kumar, Superintendent
College, Muzaffarpur 2 | Dr. Rohit Kumar, Senior Resident, Radiologist
3 | Dr. Preeti Singh, Assistant Professor, Obstetrics &
Gynaecology
4 | Dr.J. P. Mandal , Assistant Professor, Paediatrician
5 Bhagwan Mahavir Dr. Arun Kumar Singh, Superintendent
Institute of Medical Dr. Niru Singh Janeshwar, Senior Resident,
Sciences, Pavapuri Radiologist
(Nalanda) 3 | Dr. Nita Sharma, Senior Medical officer, Obstetrics &
Gynaecology
4 | Dr. Dhiraj Kumar, Assistant Professor, Paediatrician
6 Sadar Hospital 1 | Dr. Rajesh Ranjan Chaudhary, Deputy Superintendent
(Guru Gobind Singh
Hospital ), Patna 2 | Dr. Kiran Kumari, Medical Officer, Radiologist
3 | Dr. Mehar Afshan Mehndi, Senior Medical Officer,
Obstetrics & Gynaecology
4 | Dr. Uma Shankar Singh, Senior Medical Officer,

Paediatrician
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S1 o SI | Name of Medical Board Member , Designation &
Institution c g e
No No Specialization
7 | Patna Medical College 1 | Dr. A K Jha, Deputy Superintendent
Hospital, Patna 2 | Dr. Vijay Kumar, Professor, Radiologist
3 | Dr. Geeta Sinha, HOD, Obstetrics & Gynaecology
4 | Dr. Bhupendra Narayan, HOD, Paediatrician
8 Nalanda Medical 1 | Dr. Nutan Narayan, Assistant Professor, Obstetrics &
College Hospital, Patna Gynaecology
2 | Dr. Vinay Kumar, Assistant Professor, Paediatrician
3 | Dr. Pranav Kumar, Assistant Professor, Radiologist
4 | Dr. Ritu Kumari, Medical Officer, Obstetrics &
Gynaecology
9 | Govt Medical College 1 | Dr. Varun Kumar Thakur, Superintendent
&Hospital , Purnea 2 | Dr. Jan Mehta, Senior Resident, Radiologist
3 | Dr. Richa Jha, Assistant Professor, Obstetrics &
Gynaecology
4 | Dr. Prem Prakash, Assistant Professor, Paediatrician
10 | Government Medical 1 | Dr. Rajesh Kumar, Deputy Superintendent /
College and Hospital, Superintendent
Bettiah 2 | Dr. Priyank Barnwal, Senior Resident, Radiologist
3 | Assistant Professor, Obstetrics & Gynaecology
4 | Dr. Kumar Saurabh, Assistant Professor, Paediatrician
11 | Sadar Hospital, Saran 1 | Dr. Ratneshwar Prasad Singh, CDO
2 | Dr. Anil Kumar Pandey, Senior Medical Officer,
Radiologist
3 | Dr. Akriti Prasad , Senior Medical Officer, Obstetrics
& Gynaecology
4 | Dr. Brajesh Kumar, Senior Medical Officer,
Paediatrician
12 Sadar Hospital, 1 | Dr. Ashok Kumar, Civil Surgeon
Sheikhpura 2 | Dr. Pawan Kumar, Senior Medical Officer ,
Radiologist
3 | Dr. Sunita Kumari, CDO ,Obstetrics & Gynaecology
4 | Dr. Sajid Hussain, District Immunization Officer
5 | Dr. Satish Chandra Bose, Senior Medical Officer,
Paediatrician
13 Sadar Hospital, 1 | Dr. Shailendra Kr. Jha, Civil Surgeon
Sheohar 2 | Dr. Anjana Prasad , Medical Officer , Obstetrics &
Gynaecology
3 | Dr. Dilip Kumar, Senior Medical Officer,
Paediatrician
4 | Dr. Deepak Kumar, Senior Medical Officer,
Radiologist
14 | Sadar Hospital , Banka 1 | Dr Lakshman Pandit, Deputy Superintendent
2 | Dr. Shailendra Kumar, Medical Officer, Radiologist
3 | Dr. Rashmi Sinha, Senior Medical Officer, Obstetrics

& Gynaecology

Dr. Kumar Amish, Medical Officer, Paediatrician
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S1 o S1 | Name of Medical Board Member , Designation &
Institution c g e
No No Specialization
15 Sadar Hospital, 1 | Dr. B. K. Sharma, Deputy Superintendent
Begusarai 2 | Dr. Punam Kumari , Medical Officer, Radiologist
3 | Dr. Prachi, Senior Medical Officer, Obstetrics &
Gynaecology
4 | Dr. Pravin, Senior Medical Officer, Paediatrician
16 Sadar Hospital , 1 | Dr. Anjana Kumari, Additional Chief Medical Officer
Bhagalpur 2 | Dr. Piyush Kumar, Senior Medical Officer ,
Radiologist
3 | Dr. Rashmi Kumari, Senior Medical Officer,
Obstetrics & Gynaecology
4 | Dr. P. K. Yadav, Senior Medical Officer, Paediatrician
17 Sadar Hospital , 1 | Dr. Kumkum, Deputy Superintendent
Nalanda 2 | Dr. Gitanjali, Senior Medical Officer, Radiologist
3 | Dr. Anupama Kumari, Senior Medical Officer,
Obstetrics & Gynaecology
4 | Dr. Anjay Kumar, Senior Medical Officer,
Paediatrician
5 | Dr. Prasant Kumar, Medical Officer, Anaesthetist
18 | Sadar Hospital, Jamui 1 | Dr. Arvind, Additional Chief Medical Officer
2 | Dr. Namrata Sinha, Senior Medical Officer,
Radiologist
3 | Dr. Shweta Singh, Consultant, Obstetrics &
Gynaecology
4 | Dr. Amit Ranjan, Medical Officer, Paediatrician

It is to be mentioned that in districts where Medical Board formation is not possible
in Sadar Hospital due to non-availability of either Gynaecologist ,Radiologistor
Paediatrician , the institution is tagged with nearest Medical College & Hospital with
existing Medical Board , as mentioned below for the purpose of Medical Termination of

Pregnancy Act .
S1 No. District / Institution Reason for Non- | Medical College & Hospital
formation of with existing Medical Board
Medical Board to take up cases as per MTP
Amendment Act & Rules
2021
1 Sadar Hospital, Araria Radiologist GMCH , Purnea
2 Sadar Hospital, Arwal Radiologist ANMCH , Gaya
3 Sfjrraﬁgsbp;t;l’ Radiologist ANMCH , Gaya
4 Sadar Hospital, Bhojpur Radiologist PMCH , Patna
5 Sadar Hospital, Buxar Radiologist PMCH , Patna
6 Sadar Hospital, East Radiologist GMCH , Bettiah
Champaran
7 Sadar Hospital, Gaya Radiologist ANMCH , Gaya
8 Sadar Hosp 1jca1, Radiologist GMCH , Bettiah
Gopalganj
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S1 No. District / Institution Reason for Non- | Medical College & Hospital
formation of with existing Medical Board
Medical Board to take up cases as per MTP
Amendment Act & Rules
2021
Sadar Hospital, . )
9 Tehanabad Radiologist ANMCH , Gaya
10 Sadar Hospital, Kaimur Radiologist NMCH , Patna
11 Sadar Hospital, Katihar Radiologist GMCH, Purnea
12 Sadar Hospital, Khagaria Radiologist JLNMCH , Bhagalpur
13 Sad?r Hosp lt.a L Radiologist GMCH, Purnea
Kishanganj
Sadar Hospital, . . .
14 I akhisarai Radiologist VIMS,Pawapuri ( Nalanda)
Sadar Hospital, . .
15 Madhepura Radiologist GMCH , Purnea
Sadar Hospital, . .
16 Madhubani Radiologist DMCH , Darbhanga
17 Sadar Hospital, Munger Radiologist JLNMCH , Bhagalpur
18 Sadar Hospital, Nawada Radiologist ANMCH , Gaya
19 Sadar Hospital, Rohtas Radiologist NMCH , Patna
20 Sadar Hospital, Saharsa Radiologist DMCH , Darbhanga
21 Sadar Hospltal, Radiologist DMCH , Darbhanga
Samastipur
22 Sadar Hospital, Sitamarhi Radiologist SKMCH, Muzaffarpur
23 Sadar Hospital, Siwan Radiologist SKMCH, Muzaffarpur
24 Sadar Hospital, Supaul Obstetrics & DMCH , Darbhanga
Gynaecologist
25 Sadar Hospital, Vaishali Radiologist NMCH, Patna
Sadar Hospital, . )
26 Muzaffarpur Radiologist SKMCH, Muzaffarpur

It is to be mentioned that if any vacancy occurs in the office of a member, it shall be
filled by making fresh appointment from existing faculty / Medical Officers by the Facility
In—Charge (Civil Surgeons /Suprintendent) of the respective facilities where the MTP
Medical boards are formed.

It is to be mentioned that in districts where Medical Board is already formed in Sadar
Hospital & Medical College, and the position of either Gynaecologist, Paediatrician or
Radiologist falls vacant due transfer/retirement /any other reason, along with there is a
considerable delay in fresh appointment to replace the vacant position or the fresh
appointment is not made at all for a long time. In such a situation, the Sadar Hospital or
Medical College is tagged with nearest Medical College with existing Medical Board, as
mentioned below for the purpose of Medical Termination of Pregnancy Act, as per below
mentioned details :

Medical College with existing Medical
Board to take up cases as per MTP
Amendment Act & Rules 2021

S1

No District / Name of Institution

1 | Jawahar Lal Nehru Medical College,
Bhagalpur

Govt Medical College & Hospital,
Purnea
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S| Medical College with existing Medical
No. District / Name of Institution Board to take up cases as per MTP
Amendment Act & Rules 2021
2 | Darbhanga Medical College & Hospital, | Sri Krishna Medical College,
Darbhanga Muzaffarpur
3 | Anugrah Narayan Magadh Medical Patna Medical College Hospital, Patna
College, Gaya
4 | Sri Krishna Medical College, Darbhanga Medical College & Hospital,
Muzaffarpur Darbhanga
5 | Bhagwan Mahavir Institute of Medical Nalanda Medical College Hospital,
Sciences, Pavapuri (Nalanda) Patna
6 | Sadar Hospital (Guru Gobind Singh Patna Medical College Hospital, Patna
Hospital), Patna
7 | Patna Medical College Hospital, Patna Nalanda Medical College Hospital,
Patna
8 | Nalanda Medical College Hospital, Patna | Patna Medical College Hospital, Patna
9 | Govt Medical College &Hospital, Purnea | Jawahar Lal Nehru Medical College,
Bhagalpur
10 | Government Medical College and Sri Krishna Medical College,
Hospital, Bettiah Muzaffarpur
11 | Sadar Hospital, Saran Nalanda Medical College Hospital,
Patna
12 | Sadar Hospital, Sheikhpura Bhagwan Mahavir Institute of Medical
Sciences, Pavapuri (Nalanda)
13 | Sadar Hospital, Sheohar Sri Krishna Medical College,
Muzaffarpur
14 | Sadar Hospital , Banka Jawahar Lal Nehru Medical College,
Bhagalpur
15 | Sadar Hospital , Begusarai Patna Medical College Hospital, Patna
16 | Sadar Hospital , Bhagalpur Jawahar Lal Nehru Medical College,
Bhagalpur
17 | Sadar Hospital , Nalanda Bhagwan Mabhavir Institute of Medical
Sciences, Pavapuri (Nalanda)
18 | Sadar Hospital, Jamui Jawahar Lal Nehru Medical College,
Bhagalpur

The Powers and Functions of the Medical Board as enshrined in Rule 3A of the Medical
Termination of Pregnancy (Amendment) Rules, 2021 are as follows:

Powers — [Under Rule 3A (a)]

6))] to allow or deny termination of pregnancy beyond twenty-four weeks of
gestation period under sub-section(2B) of the said section only after due
consideration and ensuring that the procedure would be safe for the woman at
the gestation age and whether the foetal malformation has substantial risk of it
bieng incompatible with life or if the child is born it may suffer from such
physical or mental abnormalities to be seriously handicapped.

(i1) co-opt other specialists in the Board and ask for any additional investigations if
required, for deciding on the termination of pregnancy

Functions — [Under Rule 3A (b)]

(1) to examine the woman and her reports, who may approach for medical

termination of pregnancy under sub-section (2B) of section 3;
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(i1) provide the opinion of Medical Board in Form D with regard to the termination
of pregnancy or rejection of request for termination within three days of
receiving the request for medical termination of pregnancy under sub-section
(2B) of Section 3

(iii)  to ensure that the termination procedure , when advised by the Medical Board, is
carried out with all safety precautions along with appropriate counselling within
five days of the receipt of the request for medical for medical termination of
pregnancy under sub-section (2B) of section 3
Pursuant to the provisions of the Medical Termination of Pregnancy

(Amendment) Act. 2021 ,the State Government have been pleased to notify the updated
formats, i.e. Form-I, Form-II and Form-III (Copies enclosed) for the documentation of MTP
as per the mandate of Law.
This Notification will come into force from the date of its publication in the Bihar
Gazette.
The propasal has the approval of the competent authority.

BY ORDER,
AANAND PRAKASH,
Officer on Special Duty.
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FORM |

RMP Opinion Form
(For gestation age upto twenty weeks)

[See Regulation 3]

(Name and qualifications of the Registered Medical Practitioner in block letters)

(Full address of the Registered Medical Practitioner)

hereby certify that | am of opinion, formed in good faith, that it is necessary to terminate the
pregnancy of

(Full name of pregnant woman in block letters)
resident of

(Full address of pregnant woman in block letters)
for the reasons given below*.

| hereby give intimation that | terminated the pregnancy of the woman referred to above who bears
the Serial No. in the Admission Register of the hospital/approved place.

Place:
Date:

Signature of the Registered Medical Practitioner

*of the reasons specified items (a) to (e) write the one which is appropriate:

a. in order to save the life of the pregnant women,
b. in order to prevent grave injury to the physical and mental health of the pregnant woman,
o in view of the substantial risk that if the child was born it would suffer from such physical
or mental abnormalities as to be seriously handicapped,
d. as the pregnancy is alleged by pregnant woman to have been caused by rape,
e. as the pregnancy has occurred as a result of failure of any contraceptive device or methods

used by a woman or her partner for the purpose of limiting the number of children or
preventing pregnancy.

Note: Account may be taken of the pregnant woman’s actual or reasonably foreseeable environment
in determining whether the continuance of her pregnancy would involve a grave injury to her physical
or mental health.

Place:

Date: Signature of the Registered Medical Practitioner
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FORM II

[ Refer Regulation 4(5) ]
Month & Year: ....ccccevivnvvienneennn

1. Name of the State:
2. Name of Hospital/approved place:

3. Duration of pregnancy: (Give total number only under each sub-head)
(a) Upto 9 weeks (Medical Methods of Abortion Only):

(b) Upto 12 weeks (Surgical Methods of Abortion Only):

(c) Between 12-20 weeks:

(d) Between 20 -24 weeks:

(e) Beyond 24 weeks:

4, Religion of woman: (Give total number under each sub-head)
(a) Hindu:

(b) Muslim:

(c) Christian:

(d) Others:

5. Termination with acceptance of contraception: (Give total number under each sub-head)
(a) Sterilization:

(b) IUCD:

(c) OCP/Injectable Contraceptive:

(d) Others:

6. Reasons for termination: (Give total number under each sub-head)

A. Up to 20 weeks of gestation

(a) Danger to the life of the pregnant woman:

(b) Grave injury to the physical and mental health of the pregnant woman:

(c) Pregnancy caused by rape:

(d) Substantial risk that if the child was born, it would suffer from such physical or mental
abnormalities as to be seriously handicapped:

(e) Failure of any contraceptive device or method:

B. Between 20-24 weeks of gestation

(a) Survivors of Sexual Assault/Rape/Incest:

(b) Minors:

(c) Change of marital status during the ongoing pregnancy (widowhood and divorce):

(d) Women with physical disabilities [major disability as per criteria laid down under the Rights of
Persons with Disabilities Act, 2016 (49 of 2016)]:

(e) Mentally ill women including mental retardation:

(f) The foetal malformation that has substantial risk of being incompatible with life or if the child is
born it may suffer from such physical or mental abnormalities to be seriously handicapped:

(g) Women with pregnancy in humanitarian settings or disasters or emergency situations as declared
by Government:

C. Beyond 24 weeks of gestation
(a) The foetal malformation that has substantial risk of being incompatible with life or if the child is
born it may suffer from such physical or mental abnormalities to be seriously handicapped:

Signature of the Officer In-charge with Date
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